
 
  Details of NH-10 from Hisar to New Delhi 

 
 

94.    SH. BHARAT BHUSHAN BATRA, M.L.A.: Will the Deputy Chief Minister be 
  pleased to state:- 
 

a) the width of the road owned by the State Government and Government of 
India from Hisar to Delhi i.e. NH-10 including master plan area of towns in 
between Delhi and Hisar; 

b) the width of green belt from construction zone on both sides of abovesaid 
road as per the Punjab Scheduled Roads and Controlled Areas Restriction of 
Unregulated Development Act, 1963 and rules framed there under; and  

c) the number of places of construction i.e. Shops, Dhabas, Banquet Halls, 
Godowns and any other structure raised in the green belt area togetherwith 
the steps taken by the Government to remove these unauthorized 
constructions? 

_________________________ 

 
 DUSHYANT CHAUTALA, DEPUTY CHIEF MINISTER, HARYANA 

 
Sir, 
  The statement is laid on the table of the house.  

  



UNSTARRED ASSEMBLY QUESTION NO. 94 RAISED BY 

SHRI BHARAT BHUSHAN BATRA, M.L.A,  

ROHTAK CONSTITUENCY 

Reply to each part of the question is as follows:- 

a) Entire road from Delhi to Hisar i.e. NH-10 (New NH-9) is owned by Govt. of 

India and  details of width of road are at Annexure-A. 

b) As per Section 3 of Punjab Scheduled Roads and Controlled Areas 

Restriction of Unregulated Development Act, 1963, there is provision of 30 

meter wide restricted belt along scheduled roads and 100 meter along 

bypass and expressways. Further, the Development Plans for different 

controlled areas in the State are prepared under section 5 of said Act, 

wherein the green belts of different widths are proposed. The detail regarding 

width of green belts, as proposed in the development plans for the controlled 

areas along NH-10, is at Annexure B. 

c) The number of places of constructions raised in the green belt area along 

NH-10 falling in the Controlled Area is at Annexure C. 

In order to discourage the upcoming unauthorized constructions in green belt 

along NH-10, and enforcing the action, 114 structures have been detected 

against which show cause notices/restoration orders have been issued. Out 

of these, 65 structures have been demolished whereas 20 number of FIRs 

have also been registered against the violators. The district wise details of 

the aforementioned constructions are attached as Annexure ‘C’. It is 

mentioned that this data pertains to outside Municipal Limits where the 

provisions of Act of 1963 is applicable. 

 The Act of 1963 enables Department of Town & Country Planning to take 

actions against unauthorized constructions / structures falling in restricted 

belt along scheduled roads. The powers of Director, Town and Country 

Planning for enforcing the provisions of Act of 1963 against the unauthorized 

construction with respect to NH-1, NH-2 and NH-8 have been delegated to 

PWD (B&R). Further, as per orders dated 23.08.2012 in the case of CWP 

No.17048 of 2007 titled as Rajat Kucchal Vs State of Haryana, any further 

action under the provisions of Punjab Scheduled Roads and Controlled 

Areas Restriction of Unregulated Development Act, 1963 and Rules ibid is 

being taken only outside the Municipal Limits in every district.  

The Town and Country Planning Department is also pro-active in spreading 

public awareness, so that general public does not raise unauthorized 

construction without taking the permission from the department. Town and 

Country Planning Department is undertaking demolition activities in 

coordination with other agencies responsible for enforcement, viz., Urban 



Local Bodies, PWD(B&R) department etc. Further, for the better 

implementation of the provisions of the above mentioned Act, and better 

coordination with the District Administration, a Task Force at District Level 

under the chairmanship of District Magistrate has been constituted vide 

notification dated 11.02.2011 which includes DTP, E.E PWD(B&R), SDO 

(Civil) as members. Further, Town and Country Planning Department has 

also deputed Senior Town Planner (Enforcement & Vigilance), Haryana as 

Nodal Officer and Senior Town Planners of the Circles in the Department of 

Town & Country Planning as Sub Nodal Officers for checking the 

unauthorized constructions in the restricted belt along scheduled roads and 

to take action against them. Apart from above, regular review meetings are 

held by the Director, Town and Country Planning with field/ circle offices to 

check the progress of action against the unauthorized constructions. 

  



 

        Annexure-A  

 

Details of width of road owned by Govt. of India from Delhi to Hisar i.e. NH-10 (New 

NH-9) as intimated by NHAI, including master plan area of towns in between Delhi 

and Hisar. 

 
Sr. 

No. 

Road Chainage Width of road 

owned by  

Govt. of India 

Remarks 

1. 

km 29.700 (Delhi/Haryana Border) 

to  km 170.000 (Hisar) 

(except in village Bhaini Maharajpur 

and village Mayar) 

60 meter  

2. In village Bhaini Maharajpur 55 to 60 meter 

As per Concession 

Agreement, Right of 

Way (ROW) of 60 

meter was to be 

acquired but ROW 

restricted to width of 

55 to 60 meter. 

3. In village Mayar 46 to 48 meter 

As per Concession 

Agreement, Right of 

Way (ROW) of 60 

meter was to be 

acquired but ROW 

restricted to width of 

46 to 48 meter. 

 

 

  



Annexure – B 

 

WIDTH OF GREEN BELT ALONG NH-10 (HISAR TO DELHI) 

District Development 
Plan 

Width of green belt (in metres) 
Within 

Agriculture 
Zone 

Within Urbanisable 
Area & outside old MC 

limits 

Within Old MC 
Limits, if any 

Jhajjar 

Bahadurgarh 60 60 (100 along bypass) Nil 

Sampla* 60 60 (100 along bypass) Nil 

Area outside 

Development 

Plan/Controlled 

Area 

Nil, as complete stretch of NH-10, passing through district 

Jhajjar, falls under development plans of Bahadurgarh and 

Sampla. 

Rohtak  

Sampla* 60 60 (100 along bypass) Nil 

Rohtak 60 60 (100 along bypass) Nil 

Meham 60 60 (100 along bypass) Nil 

Area outside 

Development 

Plan/Controlled 

Area 

The portion of NH-10 falling between Development Plans of 

Rohtak and Meham is uncontrolled, wherein 30 metres wide 

restricted belt, under provisions of Section 3 of Act 41 of 1963, 

is applicable. 

Bhiwani 

Area outside 

Development 

Plan/Controlled 

Area 

The entire portion of NH-10 passing through district Bhiwani is 

uncontrolled, wherein 30 metres wide restricted belt, under 

provisions of Section 3 of Act 41 of 1963, is applicable. 

Hisar 

Hansi 30 30 (100 along bypass) Nil 

Mayyar 30 30 Not Applicable 

Hisar 60 60 (100 along bypass) Nil 

Area outside 

Development 

Plan/Controlled 

Area 

The portion of NH-10 falling between Hansi Development Plan 

and the common district boundary of Hisar & Rohtak is 

uncontrolled, wherein 30 metres wide restricted belt, under 

provisions of Section 3 of Act 41 of 1963, is applicable. 

* Development Plan of Sampla falls in two districts. 

 

 

  



Annexure- C 
 
NO. OF PLACES OF CONSTRUCTION IN THE GREEN BELT ALONG NH-10 (HISAR 
TO DELHI) 
 

Districts 
located 

along NH-10 
between 

Hisar & New 
Delhi  

Types of 
construction 

No. of 
unauthorized  

constructions/ 
structures 
detected 

Action under Section 12(2) of Act of 1963 within 
Controlled Area 

No. of 
Show 
cause 

notices 
issued 

No. of 
Restoration 

orders 

No. of 
Demolitions 

No. of FIRs 
Registered 

Hisar 

Shop 1 1 1 1 0 

Dhaba 27 27 27 16 11 

Banquet Hall 0 0 0 0 0 

Godown 0 0 0 0 0 

Any other 04 04 04 0 0 

Total 32 32 32 17 11 

Bhiwani 

Shop 0 0 0 0 0 

Dhaba 0 0 0 0 0 

Banquet Hall 0 0 0 0 0 

Godown 0 0 0 0 0 

Any other 0 0 0 0 0 

Total 0 0 0 0 0 

Rohtak 

Shop 1 1 1 0 0 

Dhaba 47 47 47 20 5 

Banquet Hall 2 2 2 0 0 

Godown 0 0 0 0 0 

Any other 2 2 2 2 2 

Total 52 52 52 22 7 

Jhajjar 

 

Shop 8 8 8 4 0 

Dhaba 2 2 2 2 0 

Banquet Hall 0 0 0 0 0 

Godown 0 0 0 0 0 

Any other 20 20 20 20 2 

Total 30 30 30 26 2 

 Grand Total 114 114 114 65 20 
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